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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 226/2021 

O R D E R 

 

28-07-2021 

Seen petition No. 765/2021 filed by Sri Devid Das seeking bail for 

accused Sri Pallab Das who was arrested on 16-06-2021 in connection with 

Tezpur PS Case No. 1208/2021 u/s 306/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

Learned counsel appearing for the State contended that this is a case 

of suicide as a result of abetment caused by the accused. The life of a newly 

married girl vanished as a result of torture perpetuated on her by her 

husband and in-laws which forced her to take the tough decision of taking 

her own life by suicide. This is a social evil and accused needs to be dealt 

with properly. 

On the other hand, learned counsel appearing for accused submitted 

that accused Pallab Das is totally innocent. He has been wrongly framed. All 

the allegations are concocted and imaginary. Moreover, it is contended that 

accused has been in jail since 16-06-2021 i.e. 42 days. Therefore, learned 

counsel press for bail. 

However, on careful perusal of the case diary it transpires that apart 

from other evidence available the I.O. during the course of investigation also 

recovered a suicide note left by the deceased pointing accusing finger 

specifically against her husband. As per the suicide note, the deceased had 

to take such a tough and drastic decision to end her life by committing 

suicide only unable to bear the torture meted out to her by her husband and 

her in-laws and also unable to bear the pain and agony of her own parents. 

It is seen that subjecting torture on the newly wed girl by husband 

demanding dowry has been on the rise and this is one such painful incident 

where a girl had to take her own life within one and half year of her 

marriage as a result of torture both mental and physical by her husband. 
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Therefore, considering the nature and gravity of the offence, this 

court is not inclined to grant bail to accused Pallab Das. In the result, bail 

petition stands rejected. 

Send back the case diary in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

   

   Sessions Judge 
 Sonitpur, Tezpur 


